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(A) 

I e, 	 Office note as to N 0.0 	
re of 	 Order with Signature 	 action (if any) 

order 	der 	 taken on order 

12 	.4.2( 02 	 None 	appears 	for 	the 	C, nt s,-~, ~i 6 

applicant when the matter is called. 

Heard ~Ir.R.Ch.Rath, the learned counsel 

for 	the 	Respondents. 	Perused 	the 
tal 1;0 1 -~ 	

1~ QA "- 

pleadin,js. 

	

2. This is a case where the 	 (ro, 

applicant, Assistant Station Master of 

Haladipada Railway Station, S.E.Railway, 

faced a major disciplinary proceedin,,s; 

which ended with a minor penalty. The 

applicant preferred 
/\ appeal a,_Iainst the 

punishment and the appellate authority 

(respondent no.2) disposed of the same in 

a well discussed reasoned 	 vide order 0 Cz 'eyuc 

Annexure-4. 	In the 0. A. , non-supply of 	 Clio 
V~ _T 

material documents to the applicant in 

the disciplinary proceedin,,s has been 

taken as a jround of challen, 	e _,e to th 

punishment imposed on the applicant. In 

the counter, it has been explained that 

such a stand he never took.neither in the 

representation filed by him on receipt of 

the en(4uiry report nor in the appeal 

	

memo. Havin,,, perused the pleadin,,s and 	 Q? 

havin,j heard r1r.Rath, I am satisfied that 

there is no merit in this O.A.; which is 

hereby dismissed. No cos 

(~T. R. P10HANTY) 

MEMBER(JUDICIAL) 


